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Stbm Ltd., Wsltntr New Prlnccss Street, 
(VisPLhrpatnm). Bombay-a. 
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16. hL& J. Scrvicca, Pubilsbm 
Representrtiva, Account8 & Lm 
Book Sellm, 
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MYSORE 

17. People Book House, 
Opp. jaganmohm Pslrcr, 
Mgrore. 

18. Information Centre, 
., Govmmmt  of Rnjuthan, 
Tripoh, Jdpur City. . 
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I, the Chairman of the Public Accounts Committee, as authorised by 
the Committee, do present on their behalf this Hundred and Seventy-Third 
Report of the Public Accounts Committee on Paragraph 34 relatmg to 
Directorate of Advertising and Visual Publicity (Ministry of Information 
and Broadcasting) included in the Report of the Comptroller and Auditor 
General of India for the year 1972-73-Union Government (Civil). 

2. The Report of the Comptroller and Auditor General of India for 
thc year 1972-73-Union Government (Civil), was laid on the Table of 
the House on the 30th April, 1974. The Committee examined paragraph 
34 of the Audit Report relatin:? to Directorate of Advertising and Visual 
Publicity (Ministry of Information and Broadcasting) at their sittings held 
on the 25th November, 1974 and 3lst  January, 1975. This Report was 
considered and finalised by the Committee at their sitting held on the 
30th April, 1975. Minutes of !he sittings form Part TI* of the Report. 

3. A statement showing the su~limary of the main conclusions/recom- 
mendations of the Committee is appended to the Report (Appendix 111). 
For facility of reference these have been printed in thick type in the body 
of the Report. 

4. The Committee place on record their appreciation of the assistance 
rendered to then1 in thc examination of the Audit Report by the Camp 
troller and Auditor General of India. 

5. The Comniittec would also like to express their thanks to the 
oficers of the Ministry of Inforni;~tion and Broadcasting for their coopera- 
tion cxtended by them in giving information to the Committee. 

- --- 

*Not printed (One cycloctyled copy laid on the Table of the House and five copies p- 
i n Parliament Library). 



REPORT 

MINISTRY OF INFORMATlON AND BROADCASTING 

1.1. The Directorate functions. as the central orpanisation of Govern- 
ment of India for advertising and visual publicity. It iccueq clawified 
advertisements to newspapers, plans, produces and releascs display 
advertisements to newspapers and periodicals, designs and produces 
printed publicity material and undertake\ visual and oatdoor publicity. 
It does these on behalf of all the Ministries (exccpt the Railways) includ- 
ing their attached and subordinate offices and a number of autononious 
bodies. For visual and outdoor publicity, the Directorate utiliser: various 
media suoh as posters, folders, calendars, display panels, cinema slides, 
neon-signs, hoardings, models and charts, and also organises exhibitions. 
The Directorate has been called upon to give publicity to the Five Year 
Plans, national integration etc. 

1.2. For performance of these functions, the Directorate has in Delhi 
an art studio and a workshop for fabricating prototypes of exhibits, three 
regional offices in Bombay, Calcutta and Madras for distribution of printed 
publicity material, seventeen general publicity field exhibition units, seven 
family planning field exhibition units and five mohilc van units (located 
3t different stations) and two rail field exhibition units (one b r o a d - p u ~ c  
coach and one metre-gauge coach). 

1.3. The expenditure of the Directorate during the thrcc years ending 
March, 1973 is as under:- 
* 

19-3-71 IQ-I--2 rs-:--3 
Rs. R\. Rs. 

Display and classified adwnisemcnts] 
k r.g(,17.5oo I .  1,96,80,5m 

Radio Spots ! I h.6-;.300 2.4.?3.600 

Printed Publicitv . 6o,rr,_too ~ z , s - . s o o  r1,32.ooo 
Outdoor Publicity other than e.xhibitions . 36,41,200 42.39.100 ~ 1 . 3 7 , ~  
Exhihitions . 15,1:,600 1 5 . 0 4 , ~ ~  29,50,000 
Establishment charges including travelling 

allowance and contingencies . . 61,~2,X00 70.1 3.300 80,68,000 



1.4. The Directorate registers newspapers and periodicals for release 
of classified and display advertisements. Newspapers and periodicals 
apply to the Directorate for registration giving necessary media particulars 
such as circulation as certified by chartered accountants, advertisement 
rates, ownership etc. The Directorate checks the figures of circulation 
with the data published by the Registrar of Newspapers and the informa- 
tion supplied by the Audit Bureau of Circulation. According to the 
Directorate the following considerations are kept in view while selecting 
newspapers and periodicals for release of Central Government advertise- 
ments:- ' t -+P m ws 

"(a) &edive circulation (normally papers having paid circulation 
below 1,000 are not used); 

(b) Rerularity in publication (a period of six montbs uninterrupted 
publication is essential); 

(dl Adherence to accepted standards of journalistic ethics; 

(e) Other factors such as production standards, the languages 
and areas intended to be covered within the available funds; 

(f) adveRisement rates which are considered suitable and accept- 
able fur Gmanment publicity requirements". 

1.5. Some Oovemment advertisements are, however, being actually 
,:iven to newspapers and periodicals with less than 1,000 circulation and 
less than 6 months publication. For instance, during 1972-73 Govern- 
ment advertisements were given to 56 newspapers and periodicals each with 
less than 1,000 circulation (advertisement payments Rs. 0.70 lakh). Four 
cases were noticed where periodicals with less than 6 months publication 
were given Government advertiscments (Rs. 3,387). . . . 

1.6. Newspapers and periodicals are classified as follows:- 

I .  Smll . With cinrlation not exceeding 15,000 

2. Medium . With arculation above 15,ooo but no 
not exceeding 50,ooo. 

3- Big . above 5 o m .  



1.7. The expenditure on advertisements during the .past six years was 
as fdknvs:- 

Serial Class of newspapers/Periodlcah 
i No. 

Expenditure Perantage of 
(in lakhs ! total 
of Rupees) expenditure - - -- 

1967-68 
I.  Small 17' 55 23-79 

2. Medium . 16.43 22.18 

3. Big 40- 03 54, 12 - - 
TOTAI.--I. 2 and 3 100.00 ___ 74' 06 

1968-99 
I .  Smqll . . 27 62 25.95 
2. Mzcliurn 27 64 25 - 97 

T,)TAL- 1&2 55.26 51.92 

3 . B i g  . 51. I7 48.08 -- - 
TOTAI.--I, 2 a ~ r i  3 106.43 1'0 00 

w+-70 
I .  Small 29' 57 24' u3 

2. Medium 

3 .  Dig C ) J . S I  5.3-46 
?'oT,~L--I. 1 and 3 177. 3 5  100' oo 

2. Medium . 19' 01 26-91 

I. Smdl 52' 20 27' I I 

2. Medium 44' 95 23' 35 



1.8. I t  would be seen from the above that while the expenditure om 
advertisements increased from Rs. 74.06 lakhs in 1967-68 to  Rs. 192.53 
lakhs in 1972-73, the share of sma!l and medium newspapers/periodicoIs 
increased from 45.88 per cent in 1967-68 to 51.92 per cent in 1968-69. 
During the next three years, it continuously declined, being 43.10 per 
cent in 1971-72 and rose to 50.46 per cent in 1972-73. 

1.9. Information about 70 bir newspapers and periodicals which got 
advertisements in 1972-73 is given in Appendix I of the 70 big news- 
papers and periodicals. English paper< were 33 in number, Hindi 13. 
Tamil and Malayalam 8 each, Marathi and Gujarati 5 each. and Bengali 
3. while Telugu and Knnnada were 2 cnch. Thcrc was no such big news- 
paper or periodicals in Urdu, Punjnbi. Sindhi, Ass;imese and Oriya 

1 .lo. Payments to newspapers and periodicals language-wisc for Gov- 
ernment advertisements in 1972-73 are shown below:- 

Lrngrage of the Number of C~rculation Space wed Expenditure Percentage 
newapsperl Paperr in ainglt (in hlrhs of of total 
Paiodids which colrtpln C rupea) charges 

received centmetres 
advertisements 

English 

Hind 

&n&i 

Urdu 

Mnrathi 

Gujarau 

Malaydam 

Tamil 

Punjabi 

I@nnada 

Telugu 

Oriya 

Auamese 

Sindhi 



1.11. Advertisement rates per single column centimetre are the highest 
(Rs. 7.70) for English daily ncwtprpero followed by Hindi (RE. 2.70). 
the lowwt being Urdu (Rs. 1.95). The average milli-rate (rate per centi- 
netre p a  1,000 circulation) of advertisements in Hindi daily newspapers 
is twenty-seven per cent more than that of English newspapers. 

1.12. I t  is not the practice of the Dir'ectorate to negotiate with news- 
papers and periodicals the advertisement rates but it makes use of only 
papers whose rates are found suitable and acceptable. The milli-rates of 
daily newspapers registered with the Directorate vary from 5 paise to 
132 paise. Some newspapers and periodicals published in the same langu- 
age and with more or less thc same circulation were paid, for advertise- 
ments. at rate< which \ ,arid a*, muc!~ a\ thrice nearly. Twenty-one 
instances of such variations ranging between one and half to three times 
were noticed (October, 197.3). Conversely, rate5 being the same, the 
circulation varied as much as thrice. Forty-one instances of such varia- 
tions ranging between two to three times came to notice. There was also 
substantial variation, making allowance for relative circulations, in the 
amount of payments for sdvcrtiseme~ts obtained by newspapers and pe- 
riodicals published from the same station and in the same language. - 

1.13. The Directorate obtains a commission of 15 per cent in adver- 
tiwment r a w  for display advertisements and 25 per cent commission for 
T 'nion hbl i c  Service Commissian advertisements which are '-display cum 
series" advertisements. The commission of 15 per cent on classified 
advertisements obtained by the Directorate in the past from some news- 
papers was discontinued from Nownber, 1966. 

1.14. The Dirc'ctor;tti. ha5 n(\;nl:i!l!. to y t  all i t<  printing norh done 
b? y t  l \ c r ! ~ l i ~ , . ~ n *  ?-. .\\r.4. \Vhc'n go~.crr?ment ~resses arc' unabk to under- 
:nke the work, private printers can be utiliacd for printing publicity 
m:iti.rial. Duriny 1 0 7 - 7 1 ,  no printing n m k  for the Directorate could 
he undertaken by povcrnment presses and all the work \vm entrusted to 
pr i~atc  printer.. \\'hili. !hi. Chief Controller of Stationery and Printing 
1s conwltetl f o r  tfr;~uin: up the pancl ~ l f  npprovcd printers for the Dircc- 
torirtc. it i \  not the. practice to ol7i:':n f r o m  him ~w-tificat~ (which, as a 
rule. lm to b obtained by others) of reasonableness of the rntes st which 
conlracl\ are a\vnr.chl t o  pr-i\-;llL, yr inlcrs. 

1.15. In the following cases, the publicity materials were brought nut 
after the occasion for which they were intended:- 

(8) Tadare were invited on 12th September, 1972 from printers. 
err tbb rp~~orab panel of o&et printen with the Directorate. 



for bringing out 2 lakh copies of brochure "Mother and 
Child" for vasectomy aunpaign organised in different States 
in September and October, 1972 and also for the Interna- 
tianal W e  Fair from 3rd November, 1972 to 17th Decem- 
ber, 1972. The last date for-receipt of tenders was 23rd 
September, 1972 and the tenders were opened on 25th S e p  
tcmber, 1972. The work was awarded to the lowest tenderer 
on 24~h  Nokcmber. 1972 for Rs. 1.42,800. The brochures 
were received from the printer on 27th February, 1973 and 
subsequently sent to the Department of Family Planning and 
the Family Planning Offices of State Governments for distri- 
bution to the public. The total cost 01 the publicity was 
K\. i , l ,  .000 

(b) "Ikec tmh wticar were issued on 18th November, 1972 
for production of 3 types of folders-', lakhs each-for 
family planning fortnight to be observed from 10th Dcccmber. 
1972 to 23rd December, 1972 in the coontrv. The last date 
for receipt of tenders was 22nd Novernber. 1971 and the 
work was awarded on 25th November. 1972. Thc folder5 
were received during 14th December. 1972 to 28th Decern- 
ber, 1972 ,and were sent to the Regional Directorate of Field 
Publicity and Familv Planning Offices of the Stat!: Govern- 
ments for distribution to the public. The total cost of the 
publicity was Rs. 18,000. 

1.16. Prestige diaries are being printed by the Dircctornte on n no 
profit no  loss basis to give publicity to Indian event< and facts a b u t  
India. For 1972 and 1973, 49,351 and 34,533 diaries (excluding 5,434 
and 4,997 diaries to be distributed as complinientary copies) wcrc printed 
at a cost of Rs. 2.70.000 and Rz. 1,82,000 respectively. Thc salt.. reali- 
sations were Rs. 1,93,OOO and Rs. 1,7 1,000 respecticcly. Twenty-one 
thousand and five hundred diaries relating to 1972 and fuurteen thousand 
diaries relating to 1973, which should have been received some time by 
the end of December, 1971 and 1972 respectively, were actually received 
in the sales counters during January (50 per cent) and February (50 per 
cent) 1972 and January (80 per cent) t o  April of 1973. Fifteen thousand 
diaries pertaining to 1972 a d  nine thousand diaries pertaining to 1973 
were left unsold (October, 1973). 

1.17. The L ) i t c  decided in September. 1972 to produce thirty 
thousand metallic tablets relrtmg to Niodh far displav in post offices. 



Iwo tablets in the local languages were to be installed in the head post 
offices and one in the sub-post offices, the total requirement on this basis 
being twertty thousand tablets. The remaining ten thousand tablets were 
to be displayed in circle offices in backward areas. Quotations were 
invited in October, 1972 for production of thirty thousand metallic tablets 
and the work was awarded in February, 1973. The cost of producing the 
tablets at the tendered rates and packing, freight and other incidentals 
was estimated to be Rs. 2.35 lakhs. At the instance of the Department 
of' Family Planning, the number of tablets t o  be produced was increased 
in February, 1973 to forty thousand at an overall cost of Rs. 2.82 lakhs 
and the firm to which the work was awarded was asked to produce ten 
thousand more tablets. Twenty-two thousand tablets were ready with the 
firm in March, 1973 and Rs. 0.81 lakh representing 90 per cent advance 
payment was paid in that month. However, the tablets remained with 
the firm pending finalisation of the distribution lists. Production of the 
remaining eighteen thousand tablets was completed in August, 1973. In 
the absence of distribution lists from the Department of Family Planning, 
the entire stock of forty thousand tablets was lying (October, 1973) with 
the firm. 

1.18. Quotations were invited in Deccmber. 1972 for printing twenty- 
five crores of match box  labels for family planning publicity in twelve 
langi~~gc? .  A? the publicity work waq to be completed by the end of 
Fcbruary, 1973, the quotation? were split into three proups. The work 
wac awarded to the lowest tcndercrs (two printers) in January. 1973. 
Sanction for expenditure of Rs. 6.72 ialchs to be spent during 1972-73 
or 1973-74 was accorded in February, 1973. It was, however. decided 
in May, 1973 to postpone this publicity to 1974-75 in view of paucity 
of funds during 1973-74. As printing had been completed by then, the 
two match box manufacturers to whom the work of pasting and distribu- 
tion had been awarded in January, 1973 were informed in June, 1973 t o  
suspend their work. The match box labels in four southern languages 
were delivered by the printer to the match box manufacturer during the 
period April, 1973 to December, 1973. The labels from the printers in 
eight other languages were received in the Directorates regional distribu- 
tion centre in Madras in July, 1973 and despatched t o  the other match 
box manufacturer between August, 1973 and November, 1973. Rupees 
103 lakhs have been paid to the printers. 

1.19. The Directorate, in addition to  organising exhibitions indepen- 
dently, participates in big fairs and exhibitions. The basic themes of the 
exhibitions are "Development c.f India" and "Family Planning". 



Dtthls of exhibitions during the past three years are as follows - 
Pield Exhibition Units Mobile Van Units 

1970-71 1971-72 1972-73 1970-71 19-71-72 1972-73 

Number of exhi- 
bitions 

Number of districts 
in which held - 

Number of areas 
covered: 

(a) Urban . 
(b) R u d  - 
Expenditure (in 

NP-1 . 

N-bcr of exhibi- 
tlons ' 

Number of Dis- 
trim in whi& 
held - 

Number of areas 
covud :  

<a> wrban . 
(b) R u d  . 

9J3,oOO 8,47,000 24,78,0co 

Railway Coaches 

(8 states) 9 6 (States) 
( 8 States) 
81 I Union 
Territory) 

j6,cco 35,CCO 72,CcO 

Family Planning Units 

Bxp:nditure (in 
CUpXS) . 7,000 9,000 m,m 3293,000 4,04,=0 3 j44 .CCC 

- - -- - - -- 
1.20. The mobile van units move out to urban and rural areas from 

their headquarters at  Ahmedabad, Ambala, Calcutta, Jaipur and Madras 
to  organise the exhibitions and return to headquarters periodically for 
organising further programmes of exhibitions, settling accounts etc. One  
hundred and fifty days per year are allotted to each mobile can unit for 
work at  headquarters. The number of exhibitions scheduled to be held 
per year by these units during the three years ending March, 1973 was 
750. Since, however, the number of exhibitions actually held was much 
less, the time actually spent by the units at headquarters in the three 
years increased to  234, 203 and 237 days respectively. 

1.21. The expenditure on the railway coaches incurred by the Direc- 
torate does not include hire chargcs, haulage and service charges for the 
railway coaches, which are not charged to the Directorate. The railway 
coaches were to hold one hundred and eighty exhibitions pcr ycar and 
in view of the smaller number of exhibitions actually held during the 
three years ending March, 1973, thc time at headquarters increased from 
the allotted one hundred and fifty days per year to 195, 249 and 254 
days respectively. 



1.22. As in October 1973, unserviceable and obsolete exhibits and 
exhibition equipment of book value of Rs. 12.85 lakhs were lying undis- 
posed of in thirty-one exhibition units. Physical verification of stores of 
book value of Rs. 23.80 lakhs in nineteen units had not been conducted 
since 1965. 

[Paragraph 34 of the Report of the Clomptroller and Auditor General of 
India for the year 1972-73. Union Government (Civil)]. 

1.23. The Committee were given to understand by Audit that the 
Ministry of Information and Broadcasting stated in February, 1974 that:- 

"Normally newspapers and periodicals, having a circulation of less 
than 1,000 are not considered for use for Government 
advertisements, but relaxation is made in the case of those 
coming out from areas like J&K. Meghalaya, Manipur, etc. 
where development of the Press has been slow and inade- 
quate and only a few newspapers having small circulations 
are being published. Such relaxation is also made in respect 
of technical, literacy, scientific or  specialised publications 
which, in the very nature of things, have a limited circula- 
tion. Relaxation is also made in regard to newspapers 
brought out in certain languages like Urdu, the growth and 
development of which has been retarded. 

Normally newspapers are not considered for use before completion 
of six months' regular publication. However, in some cases 
where a publication deserves special consideration on the 
basis of special consideration on the basis of specialised re- 
adership and appeal, advertisements are issued to it on an 
ad hoc basis". 

In reply to a Parliament* Question, it was stated in November, 1972 
that a period of six months of uninterrupted publication is 
essential for newspapers/periodicals being selected for re- 
lease of Government advertisements. 

1.24 The Committee learnt that the number of papers in which 
advertisements were given by Government in 1972-73 mas as under:- 

---. -.- -- 
' U n s ~ m  j Question No. r 7 1  I answereal in Lok Sabhu 07 22-11-72. 



1.25. The Committee further learnt from Audit that the Enquiry Com- 
mittee on small newspapers had recommended that:- 

"After careful thought, the Committee has come to the conclusion 
that taking into consideration the pulling power, influence and 
the readership served by small newspapers and with a view 
to assisting them in development, the Central Government 
should so arrange their advertising that at least 50 per cent of 
the expenditure on display is apportioned to small newspapers 
and periodicals. In the case of classified advertisements, the 
small newspapers may be utilised to the maximum extent 
possible to suit the needs of a particular advertisement." 

1.26. The Committee also learnt from Audit that the Ministry of 
Information & Broadcasting stated in February, 1974 that:- 

" 'DAVP' which is functioning as an advertising agency, is entitled 
to two types of commission. The first is the 15% commission 
as service charge which it receives on display advcrtiscments. 
The second category is an additional 10 per cent "Series 
discount". This is allowed to DAVP on display advertisements 
taking up sizeable space, issued at regular intervals, such as 
UPSC releases. This i~ a special rebate which the Directorate 
have been able to secure from newspapers for assured 
quantum of advertisements from a single source in a year. 
There was a proposal to negotiate and obtain a series dis- 
count of 10 per cent on some other categories of display, not 
classified advertisemems. besides thqse emanating from the 
UPSC, but this has been dropped for the present in view of 
the critical situation facing the newspaper industry as a result 
of 30 jm cent reduction in the newsprint quota and the steep 
rise in the price of newsprint." 

1.27. Asked about the M e r m t  categories of advertisement released t o  
newspapers, the Committee were informed in a written note, furnished by 
the Ministry of Information and Broadcasting mAVP): 

"Advertisements are of two main categories, namely 1. Classified 
and 2. Display. Under the classified category fall (a) recruit- 
ment advertisements issued by UPSC, public undertakings, 
autonomous bodies etc. which require national regional or 
local coverage. (b) Tender notices issued by major projects, 
DGS&D, Atomic Energy, public undertakings, autonomous 
bodies etc. requiring all-India coverage and CPWD, P & T 
and others requiring regional coverage. 



The second category of display advertisements relate to (a) maw 
publicity campaigns of information and education character, 
issued on behalf of the Merent Ministries and departments of 
Gwernment, (b) sales promotion for organisations such as 
Unit Trust of India IFC Bonds, Handicrafts, books and 
publications of Government, Income Tax etc. requiring 
national coverage, or regional coverage, (c) cultural pr* 
grammes, (c) scholarship advertisements." 

1.28. The Committee note that one of the considerations in selecting 
newspapers and periodicals for release of Central Government advertisc- 
ments is adherence to accepted standards of journalistic ethics and class of 
readership. Explaining the criteria to ascertain the aforesaid consideration, 
the Committee were informed by the Ministry of Information and Broad- 
casting in a written note: 

"Newspapers and periodicals are required to submit specimen 
wpies of 6 months to make an assessment of its class of 
readership and the standard of journalistic ethics followed by 
them. Cases of newspapers and periodicals whose writing 
appear to be of virulent communal nature, inciting commu- 
nal hatred and violence etc. are referred to the Press Informa- 
tion Bureau to provide us with detailed analysis of their 
writings. Reports about the tone and trend of writings of 
each newspapers and periodical (excluding paper of scientific 
and technical nature) are also solicited from state Govern- 
ments. If the remarks of the State Government are adversa 
about a paper, those are referred to P.I.B. to provide us with 
detailed comments for independent assessment. 

Press Council's decision in such cases are also taken into account." 

1.29. The Committee note that in the matter of advertising policy and 
of rates, the D.A.V.P. itself has classified the papers into small, medium 
and big ones. Explaining the variation in the advertisement rates which 
are considered suitable and acceptable for Government publicity require 
ments, the Secretary, Ministry of Information and Broadcasting during 
evidence stated: 

"The language and the location of a newspaper are not the only 
criteria in making the rates of a certain paper acceptable. 
When we advertise, we try to determine the target to be 
reached; and the character and level of the readership. S u p  
pose there is a tender notice issued by the bGm W m i g h ~  
want steel girders etc. We would not, naturally, go to smaU 
paper for adva t i s tm~t ,  since we know that it will not ba 
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read by the people who have the tenders to offer, for selling 
e girders." 

1.30. Explaining the position further the witness added that: 
"It is based on certain scientific criteria, arrived at through reader- 

ship surveys and other details which give us information in 
respect of a paper; e.g. as to who read that paper, its circula- 
tion and the intensity of its circulation in a particular town 
we are aiming at. We take these factors into account when 
we put in an advertisement. The element of subjectivism is 
eliminated as far as possible." 

1-31. The Committee asked whether DAVP could not fix rates in 
such a way that there was no complaint of discrimination, the witness 
stated that: 

"It cannot happen. The rates of different newspapers will vary; 
and we are not dispensing advertisements as gifts. TUe work 
on behalf of our clients who are interested in reaching parti- 
cular targets. I have a complaint from one of the Ministries 
they said that the advertisement that they gave to the DAVP 
did not appear in Hindustan Times and Statesman. But they 
did not accept over rates and so they refused to accept thel 
advertisement and the problem is that the clients do not 
want to miss these papers. . . . It is only to small newspapers 
that we can dictate our terms." 

1.32. The Committee wanted to know the reasons for the relaxation 
made in giving advertisements to newspa~rs/periodicals with circulation 
of less than 1000 cupies and of less than 6 months uninterrupted publi- 
cation. The Ministry of Information and Broadcasting in a written note 
have stated: 

'Wormally advertisements are given to newspapers/periodicals 
with a maximum circulation of 1,000 copies. The relaxation, 
bowever, R made in case of following categories of news- 
papers and periodicals: 

1. Journals devoted to specialised discipline of trade, indus- 
try, science and technology, literacy criticism etc. These 
journals, though their circulation is small, have effective 
readership amongst the influential and opinion building 
sections of the society. Those journals are a forum of 
expression of opinions and new ideas in the respective 
field of study. By their vary nature, such journals can- 
not have very large circulation. Of the 56 newspapers 
and periodicals used during 1972-73 with less than 1000 
~~IMou, 31 w a e  of this nature. During the yeat 
1973-74 thair number was 21. 



2. Newspapers and periodicals published from backward areas 
like Jammu and Kashmir, Manipur, Nagaland, etc. T b  
development of press is uneven in the country due to w d  
known historical reasons. For example, in Jammu and 
Kashmir, there are a large number of newspapers and 
periodicals but a very great proportion of these publica- 
tions have a circulation of less than 1000. There are 
hardly two or three publications which claimed a cir- 
culation ranging between 2,000 and 4,000. In such 
circumstances, for effective coverage of the area, the use 
of newspapers and periodicals with less than 1 0 0 0  cir- 
culation is essential. During the year 1972-73, 17 such 
publications were used. Out of these 3 in English were 
-1 from Shillong and 2 from Imphal and 14 Urdu 
dailies and weeklies were from Jammu and Kashmir. 
During 1973-74 in addition to 1 English daily from 
Imphal and one weekly from Shillong, 2 Englisb 
dailies and 1 weekly from Jarnrnu and Kashmir 
and 20 Urdu dailies/weeklies/fortni@htlies were used in 
Jammu & Kashmir (Making a total of 24). 

3. Relaxation was also made in case of Urdu news papers. 
Urdu, a minority language is spread over from Srinagar 
to Madras and from Bombay to Calcutta. In case of 
large number of Urdu newspapers. i t  was felt that though 
they have effective readership in the tit:. of publication, 
they had circulation less than 1000 copies. For effective 
coverage of the urdu redin_c section of society. it was 
felt that smaller papers with circulation ranging from 500 
to 1000 may also be used During the year 1972-73, 
7 such papers were given advertisements. In the year 
1973-74 their number is 18. Two sanskrit papers wera 
also used on similar gounds. 

4.  One Hindi paper included in the list of 56 had a chained 
circulation of 1500 during 1972-73. Its circulation was 
erroreausly shown as 950 which was the figure for the 
preceding year 197 1-72. 

As regards relaxation of the minimum period of six month's publica- 
tion required before releasing Government advertisements to newspapem 
i t  is made very rarely. During the year 1972-73 there were 4 such cases 
a n  account of special considerations like: 

One English fortnightly which was published by e group of 
students of Delhi University on co-operative b.uis. It was 



considered a good medium for the coverage of Delhi students, 
Two publications which had claimed circulation outside India were 

considered a medium of communications in these areas, and 
were used on ad hoc basis for suitable ~dvertisements. 

The fourth publication was highly academic Urdu monthly pub- 
lished from J & K having good circulation amongst the 
literacy circles. 

The total expenditure on all these publications during the year was 
only Rs. 3,387/-. 

During the year 1973-74, five periodicals were used on ad hoc basis 
before completing six months' publication on similar grounds. Thc total 
amount spent on these publications was Rs. 7,048.50! 

1.33. The Committee desired to know the reasons as to why the ex- 
penditure on advertisements given to a few big newspapers is almost eqmI 
o r  more than the expenditure on advertisements in a large number of small 
and medium newspapers during the gear 1967-68 to 1972-73. The 
Ministry of Information and Broadcasting in a written note explained that: 

"Advertisements are released to meet varying publicity require- 
ments and not as a measure of financial assistance. This is 
the keynote of the advertising policy. 

Media selection is, therefore, made judiciously keeping in view the 
specific publicity requirements i.e. area and class of readership 
required to be covered within the availability of funds. 
Remaining within these limitations, every effort is, however. 
being made for increasing use of small and medium news- 
papers to the extent possible. 

The space consumed by small/rnedium and big newspapers is shown 
below: 

Year Perccntpge of space Percentage of cost - - -  
Small lt Medium Big Small & Mcdium R I ~  



1.34. The expenditure on advertisements is however divided about 
50-50 among the big newspapers on the one side and small and medium 
newspapers on the other. This is mainly due to the fact that the tariff 
rates of big newspapers are several times more than those of small a d  
medium newspapers. The rates range from Rs. 3.25 to Rs. 29.60 in the 
case of big and Rs. 0.50 to Rs. 10.00 in the case of small and medium 
papers. The higher rates demanded by big papers are paid because of 
the wider impact create on the readers. Although the number of big 
newspapers is very small as compared to those in the medium and small 
categories, the fact remains that the big newspapers command over 50 
per cent of the circulation enjoyed by the total number of newspapers 
being used by the DAVP. The willing power of big newspapers parti- 
cularly for advertisements requiring potential and selective readership is 
also unquestionable. Because advertisements are not released as a subsidy 
or  aid but are meant to obtain necessary publicity the use of big news- 
papers particularly in certain cases such as UPSC advertisements etc., is 
imperative. 

1.35. The Committee wanted to know precisely the action taken by 
the Government on the following recommendations made in the Reports 
of Press Commission, 1 9 5 6 a n d  that the Enquiry Committee on Small 
Newspapers, 1965, (Diwakar Committee): 

Press commission 

"We tctl the Government would be justified in claiming a special 
consideration in respect of the rates charged by the news- 
papers and can insist that the rates should follow a particular 
pattern without reference to language \ocation of the paper. 
We would suggest a telescopic maximum rate subject to an 
overall maximum. . . . . . 7 ,  

And "Such a rate structure would take into account the fact that 
the cost of production of a newspaper decreases with higher 
circulation," 

1.36. The Secretary, Ministry of Information and Broadcasting during 
evidence explaining the position stated that: 

"The present position is 80 per cent of the space wc buy goes to 
mall and medium newspapers and 20 per cent goes to big 
newspapers. But 1 must confess that the percrntagc share 
which small and medium newspapers derive of advertisement 
revenue going out of DAVP is 50 per cent while the other 
50 per cent goes to the big newspapers. This is because of 
tho fact that tbe ratas of the big newspaptrs are high, 



We do not try to beat down the small newspapers in the matter 
of their advertisement rates. They have an advertisement 
card and by a large we accept whatever their advertisement 
rates are. 

Earlier a question had been raised whether the DAW should be 
a wmmercial organisation. If the DAVP were a commercial 
organisation it would have gone strictly according to business 
principles. Our policy has been greatly conditioned by consi- 
derations of social justice between the big chap and the small 
chap. We have given advertisement even to papers which sell 
below 1000." 

1.37. The Committee drew attention to the following recommendations 
by the Diwakar Committee: 

"We have also noticed that large newspaper space is booked for 
recruitment advertisements of the Air Force, Army, Navy etc. 
in bigger newspapers. We do not deny the need for release 
of such advertisements in bigger newspapers but it is a matter 
of fact that quite a good deal of the personal for the Armed 
Forces is drawn from the rural areas which to a very large 
extent, are catered for by district newspapers and periodicals. 
We were informed by the DAVP in the counc of his oral 
evidence that at times his hands were tied because of the client 
departments insisting on particular media for advertising. 

. We agree that the wishes of the client department should be res- 
pted ,  where po&bb but the choice of the media should, by 
and large, be made by the Director of Advertising and Visual 
PuMicity who has the necessary expert knowledge of the pull- 
ing power and readership etc. of the different media. W e  
thanefore reoommend that in such cases the quantum of space 
should be reduced to that a larger number of newspapen could 
be acoommodatcd within the same budget." 

44 . . . . . .-pita of the larger use of advertising space the advertira 
meat expenditure has not been equally proportionate powiy  
due to low advertising rates of small n e w s p a p  and the deep 
riPe in the rate of higher papers. Our d w i m  wbich has 
bean rtfcrrcd to elsewhere, is tbat thw ratn are une~0110micd 
and that &e is ecop for their enbancemmt." 

8 . * * 



"It will be observed that while the bigger newspapers have been 
permitted to raise their rates many times over small news- 
papers are being paid at rates lower than the rates recom- 
mended by the Press Commission as far back as 1954, in 
complete disregard of the increase in the production cost 
which has since taken place. Rates at present allowed by 
the Directorate of Advertising and visual Publicity to small 
newspapers are uneconomic. They seem to have accepted 
these uneconomic ratts for fear of losing advertisements from 
the Central Government. It is possible to regard this as an 
exploitation of the weaker -financial position of small news- 
papers and periodicals." 

1.38. Explaining further in &tail the action taken on the recommend- 
ations made by the Press Commission end the Diwakar Cornnuttee, the 
Ministry of Information and Broadcasting in a written note stated: 

"In 1954 the Press Commission recommended a telescopic tariff 
maximum rate on the following lines in respect of contracted 
display advertisements: 

Circulation Maximum rate Maximum Convened to Metric system 
per S.C. inch rate per Maximum Maximum per 

Milk. rate per S.C. cm. S.C. cm. rate 
per Milk. 

As. P. 

I2 0 

8 8 

7 3 

5 I 0  

4 7 

3 I1 

3 6 

3 3 

3 I 

3 0 

2 I1 
ltsr 

Paise 

30.8 

23 -8 

I 8 

14-6 

rx  -4  

9 . 8  
8 -82 

8.2 

7'74 

7 '4  

The ceiling of Rs. IS per sc. inch ic. Rs. 6/- per s.ccm. implid 
that al l  the newirpapers having chdation above 81,500 M d  b treated 



Wornal ly without any f u r k  io~aasc in rates, bmmer, high their 
circulation might be. Thc suggestion sufEcred from the disadvantage that 
we could not force newspapers to accept lower rates tLdln what they had 
been getting. Similarly, it would have been a severe dfirrrin on the re- 
sources of the Government if newspapers charging low= rates were sud- 
denly to enhance their charges. In view of this, the rcwmtwndation 
,ps not accepted by the Govanment" 

1.39. In para 122 of their reprt, the Enquiry Committee on Small 
Newspapers 1965 (Diwakar Cammittec made the following. suzommend- 
ations regarding the advertisemutt tarifk- 

"We recommended that the Garenunent should mvive i ts  policy. 
Either the T a r s  fixed by the Press Commission (which needs 
to be revised upwards in view of the tremendcrus rifk in prices 
since 1954) may be introduced in the case a6 an rewspapers 
and periodicals or small newspapers may, as in tlk case of . . big newspapers, be permitted to raise their dvefnmng rates 
from time to time so as to conform to tbs mimimum rate 
accepted by commercial advertisers". 

1.40. In pursuance of the above recommendation, the Government 
announced the following docision in Parliament on 30tfk May, 1967.- 

"Newspapers and periodicals are free to fix tlleir own advertise- 
ments rates, 

-. DAVP will make use of such organs whose ratcs are suitable md 
acceptable to him from the point of pu&ity requiremenh" 

. . 1.41. As regards Chanda Committee's rccommdations the @tion 
is stated below:- 

PART I 

Recommendations accepted or substantially accepted 

S. Rxam nen- Sa'rtmcc of Re ;ommendation Aebn taken to implement R c w b  
X o .  dation the decision 

N3. 

I .  a(Pmtr 16) All n e w s  papers, irrm lve With cfIca from 7-11-66, 
of #kc and circ&%n DAVP hrrc discontinued 
rhouId be given the sunc I O/, aunmisrion 
treatment in respect of co- -dd on clamfil rctiscrmnta 
mmlnions for classifled from all ncwa wpm. 
d r ~ ~ t s .  



z. 18(Paras Advertisements should be so 
44-45) placed as to give a return 

on the expenditure incurr- 
ed by reaching the p-ople 
concerned. Tais should be 
the baric princi le and not 
distribution ofP patronage 
or lar$esec, only thus would 
it be px.sible to refute the 
charge of political discri- 
mination. 

- - -- - 

The Government policy is 
to encourage small nrws- 
papers, consistent with the 
rcquircment that advcrtise- 
ments should obtain the 
widest possible co.vcrage. 
The distribution 1s not 
made on the basis of patro- 
~ l g e  or political consr- 
dcration. 

PART I1 

Recommendations not accepted 

S. Recommea- Substance of Rccommmdation Decision taken 
Na. dation No. 

Tne total commission earned 
by D. A. V. P. on clatsificd 
advetisements falls far short 
r f  cxpcnditure incurred for 

them. It would 
Ef""9&c economical if hli- 
nistries and Departments 
were to place their classi- 
fied advertisements direct. 
DAVP or some other W n q  
rhould settle the rates with 
the p a p s  annually and 
comrnmmcate them to 
Ministries & Departments 
concerrwd dong with a list 
of approved ncanplperr. 

I. The existing centralisation 
is in accordance with ~ h c  
Report of the PKSS Commi- 
sslon, which su~gested ex- 
tension of this principle to 
state Governments as well. 
2. DAVP secures uniform 
contract rates for cla~sificd 
and display dvcrtiscmcnrs. 
3. The vetting of the ad- 
vertisement materialrcccivcd 
from variousMinisties/Depts 
makes for ccomtmy. 

In  emcr- 
gencics, 
client Mi- 
nistries/ 

D e w -  
mcnts am 
free to 
inscrt ad- 
vcrtise- 
menu di- 
r e d  y tc  
subject 
expoet 
h-ry 
re gPlrPi- 
ration by 

DAVP 

4. It is also the wlicy of Go- 
vernment to cnw 

medium nerspapen, it is, 
therefore, ncccssary lhat 
the distribution of advcr- 
tisemats rhould continue 
to be centnliscd in DAW. 

1.42. Ths Committee desired to know whether the rates of dvertjse- 
ment inserted in the smaller and medium newspapers had been suitably 
cnhenced due to high cost of printing. The secretary. Ministry of Infor- 
mation and Broadcasting dlning evidena stated that they have allowed 
.a s w h r g e  d 20 per cent on all advertisement on account of the high-cost. 



1.47. Duriag evidence, the Secrcdary, Ministry of Information and, 
Broadcasting referring to the share of Smell Newspapers in display ad- 
vertisements stated: 

"I will give you tbe latest figures for 1972-73 which will give you, 
an idea of the p s e n t  position. The number of small papers 
is 1460. 86 per cent of the space was bought from them. 
I am talking of Display Advertisements. I am talking of 
small newspapers. They are getting Rs. 39,26,629. The 
medium papersm are 148 in number and they are getting 
Rs. 18,8 1,378 out of advertisement expenditure. The total 
amount for small and medium papers comes to Rs. 58,08,000. 
The total amount for big papers works out to Rs. 29,76,013 
and there are 6nly 70 such newspapers. 

You will admit that it means a great deal of emphasis on the s d  
and medium newspapers, but I would beg of yon to consider 
one other factor. We have been talking as though this is one 
central p l  of resources from which the small, the big and 
tbe medium newspapers have to be fed. There is another 
aspect of advertising, and that is that Government when it. 
spends this money, must get the value for its money. That 
is in advertisement it gives a message. If it want6 to get the 
value for its money, it must try to reach the largest n u m b  
of people. This is a factor that should not be loat sight of 
because Government cannot be entirely oblivious of this consi- 
&ration. If it wants to reach 200 or 300 thousand people- 
at one go by one an important advertisement, then it must 
choose a paper with a circulation of 200 or 300 thousand. 
In commercial companies, an entirely commercial consider& 
tion prevails, but here we are trying a mix of wmmercifd 
amsideration that is cost benefit consideration in terms of the- 
advertiser, and also considerations of social and economic 

poky." 
1.44. The Committee enquired whether any survey has been conducted' 

to d e k m h e  tbe impaa of Govrnment advertisement on readership. The 
Saz&q, Ministry of Information & Broadcasting during evidence stated: 

"We have not conducted a comprehensive survey and it is because 
of the fact that cvalnation b d  been largely neglected in pm- 
vim plans. It is only in this plan that we haM- 
got some money from the Planning Commission for 
evaluation. In the earlier Plms we did not ham- 
any money for evaluation. It is not because tb6 
Planning Cornmireion did not give us money, but because 
we ncgbctd the tnlpation. In this Plan we felt that w b  



crores are being spent in various media of the I & B Ministry,. 
we must get a certain amount of money to evaluate what is- 
happening on the ground. We have just set up at evaluation. 
machinery. Recently we undertook an evaluation of the use 
of TV sets in Kashmir. The area that we have to undertake 
is very large. We will by and by come to advertisement too. 
It is our intention." 

1.45. The Secretary, Ministry of Information and Broadcasting further 
stated that "there have been a number of Sectional Surveys, but there is 
no overall Survey." He admitted that he himself was not satisfied with? 
such Surveys. He also confessed that readership surveys have not been 
done. 

1.46. The Committee wanted to know the rates for Government of 
India advertisements quoted by 20 top papers, rate proposed by D.A.V.P. 
and the rates finally negotiated. The Ministry in a written note furnished' 
the following information for the year 197475:- 

Strial Nome of the mper Minimum Rate 
No. ImrM mn accr ted 

P. S. by $.A. 
Col. Om. V.P. for 

1974-73 

I 2 3 4 5 

Malayala Mamcama, Kottayunl 
C3cbln . - 

Aarnda War Patrika, CJcutta . Bengali 

Timer of India, Delhi/Ebmbay/ 
Ahmedabad - English 

hbrthrnbhuml, BtnrL;ul.m/C~chin . Idol9yclLm 

N8v BhMt Times, Dclhi/Bombay Hindi 

Dim Thmthi, Mdm (Allcditions) Tomil 

Hindu, Madras - English 

Indian Bxprm, Modru (South 
editions) English 

Sutctmm, Delhl/Calclrtt. HnSlih 
3 ~ g ~ l U r ,  Chl~atU - Bengali 

DLnunrrnl, Mdrulblldntrl - Tamil 

Hiustan, Ddhi . Hindi 

Rs. P. 

16-81 

26.00 

31-00 

16-82 

18.50 

14'55 

u . 7 3  

33.18 

16.92 

' m.45 

10.45 

14.00 



Loksata, Bombay . 
Hindustan Times, Delhi 

Amrita Bazar Patrika, Calcutta 
Northern India Patrika, Allahabad 

Keral Kawnudi, Trivandrum 

Mohrashtra Times, Bombay 

Andhra Prabha, Vijayawadal 
Bangalore 

Tribune, Chandigarh 

Bombay Samachar , Bombay 

Marrth i 
English 

Englirh 

Malayalun 
Marathi 

Talugu 

English 

Gujarati 

1.47. The Committee were informed during evidence by the Secretary, 
Ministry of Information and Broadcasting that the bigger newspapers 
were refusing to give them 15 per cent commission on classified advertise- 
ments. Smaller papers to which they can dictate their terms were giving 
the Commission but the D.A.V.P. has given up that also. Stating the 
reasons for discontinuance of Commission of 15 per cent on classified 
advertisements in 1966. the Ministry of Information and Broadcasting in 
a written note stated: 

"All newspapers and periodicals to whom advertisements were 
released by this Directorate were approached for a Commis- 
sion of 15 per cent on both display and classified advertise- 
ment because of the special position of the Govcrnmcnt of 
India as an adkrtiser. The normal trade practice is to allow 
15 per cent commission to advertising agencies on 
display advertisements. Commission is not allowed 
on classified advertisements. The members of the 
E N S  after prolonged discussions agreed to allow 15 
per cent commission only on display advertisements. 
The r u t  of the newspapers and periodicals because of their 
poor bargaining power had agred to allow this commission 
on both display and classified advertisements. These news- 
papers and periodicals were mostly of small category and 
sow of them w e  of medium category. To eliminate this 
discrimination, it waa decided to forego the commission of 
15 per cant from all newspapers in rcsjxct of classided ad- 
vertirnments release to them regardless of the fact whether 
they asrc m t m h  of the ENS or not." 



1.48. T%e Cornmhbm h d  tM w- advertkmuW8 r e b e d  lq Gov- 
enanadrvt to 'the R c m  o e w  m moch as 80 per cent in terma of space 
In small and medium they get no more than 50 per ceat of 
tbe total sdrertkmemt c b q p  paid Irj Government As Diwakar Com- 
mittee hod poided out WJ early es 1965, this is b to the fad that while 
the rPtes for small and rnedfom newspapers .re bw, the bigller newspapers 
charge very higb rates. Moreover, while the bigger newspapers bave been 
permitted to raiee theii rrrtea many times, the small newspapers are being 
paid even lower rates than those recommended by the Press Commission 
as far back ae 1954. 

1.49. 'Ibe Committee find that more than 44.65 per cent of total: 
expenditure was i n d  on advertisements in 192-73 on papers an8 
perialicaLP brought omt in English medium. While this percentage ha6 
gone op for English medium papers and periodicals the percentage for 
Hindi medium papers and periodcds bas come down from 20.8 per cent 
in 1972-73 to 18.8 per cent in 1973-74. The Committee consider that 
with the growth of papers and periadicab in national and regional lan- 
guages, greater percentage ot advertisements both in terms of space and 
value sbould be given to nationel and regional lan~unge papers. 

1.50. The Committee were idormed that the Governnrtlnt have not 
accepted the recommendstion of the Diwalrar Committee on the ground 
that they could not force tbe big Newspapers to accept lower rates than 
what tbey have been getting and it would have been a severe drain om 
the resooms of the Government if newspapers c-ng lower mtes were 
to be allowed suddenly to enhance their char#s. The Committee farther 
note that in May, 1967, tbe Government announced its policy regarding 
advertisanent rates which was more or less a recognition of the existing 
position rmd in f ad  e r e  more freedom to the big newspapers to fix their 
own .dpertising r&s. 

1.51. Tbe Committee are pertorbed to lind t h t  in spite of Govern- 
ment's avowed policy of entrusting tbe medium and small newspapers with 
a large share d advertisements, tbere bas been no marked increase in the 
percentage of advertisemem4 in terms of reveoue given to them. It has 
stood at about 50 per cent for the lppt five years. It hi indicative of the 
fad that w serioos &ort bag been ma& by Government in this behalf. 



.Caverage desired in termaS of the o b & ~ t h  of advertisement. The perform- 
aace in this behall should be modtmd at the level of tbe Mlnietry so that 
efkdve nmedZPl measures as necessary may be trsken without delay. 

1.53. The Committee have gathered the impression that the preseaC 
system of distribution of advertisements leaves much to be desired. The 
Committee feel that the criteria should be spelt out in detail so as to pro- 

I vide a real guideline for distribution of advertisements. The Committee 
stress that those criteria should be snch as to be entirely free from any taint 
of partisanship or favouritism so as to inspire confdence in all sections. 

1.54. Tbe representative of the Ministry has W e d  that there has 
been no meaningful and comprehensive rea&rsbip survey so as to deter- 
mine whether tbe advertisement had, in fact, reached the desired readers. 
It  is imperative th8 Government should have snitable machinery to criti- 
cally and scienti6cally appraise the type of readership covered by papers, 
so that advertisements could be so placed as to get the be& return for the 
-Y. 

1.55. The Committee find that the milli-rates (rate per centimeter per 
1000 cimhtion) allowed to some newspapers and periodicals published 
in the same language and with more or less the same circulation varied 
npto thrice nearly. Conversely, rates being the same the circulation varied 
as much as thrice. There was also substmtial variation in making allow- 
ance @or relative circulations, in the am- of pa-yment for advertisements 
obtained by Newspapers and periodicals published from fhe same station 
and in the same laagnage. The Committee would like Government to 
examine the entire question of fixing the milli-rate (rate per centimeter per 
1000 circulation) keeping in view the size of newsppers/periodicels with 
reference to its circulation, language place of poblication and the impad 
it has on public mind. Government may lay down uniform rates br news- 
papers/peri&cals pu- h m  the same station in tbe same langaage 
-and having more or less same circulation, 

1.56. Tbe Committee suggest that in determbiing a rational rate for 
advertisement, Government should nlso take into coosiderntloa the news 
cove- by the paper as compared to tbe space devoted to advertise- 
ments. The Committee f e d  that h e  wMcb carry more rea- m e r  
rn cOmpred to mere advertisements sbonld receive mare a o d d e d o n  

ddenmining tbe nkPse of pad cbqps for Governmait 
aents, Sllcb of those papem which do not amhm to tbe expeefatislis d 
~ ~ b t h e r r g u d d r o a l d a o t t x d v e t b e o s u r r l ~ d ~ ~  -. 



1.57. Tlre Committee fiad fhat Government were getting till 1966, 15 
y p 4 . r  ced c o d d o n  on dadfkd advertisements, but thjs was givem up by 
Government. The OormnIttee have been givm to naderstand thet some 
v, however, continoe to give commision to other private ageades 
tor plaring advertisements with them. If this is correct, the Committee 
wumId like DAVP to pursue this matter earnestly so as to secure tbe 
conmission of 15 per cent, if not more, particularly from bigger news- 
papers, as they provide them with sizeable d o m .  

1.58. Tbe Committee note that the DAVP bave been able to secure an 
sdditional 10 per cent series discount of UPSC display-cum-series adver- 
tisements. The Committee recommend that Government should pursue 
with the big newspapers the extension of this additional 10 per cent d b  
cYhmt for other Government dispPay advertisements also. 

1.59. O n  expression of an opinion by the Committee that because the 
small papers could not maintain the establishment, the bulk of the news- 
print was finding its way to blak-market, the representative of the Ministry 
stated : 

"What you say was certainly corrcct last year, till about 7 or 8 
months ago. But now the price of newsprint has gone up very 
high and some of the big newspnycrs and medium newspaprs 
are not even lifting thcir quotn. T h e  situation has changed to 
that extent. I had the opportunity of visiting some States early 
this month and I have hmrd this complaint that some of the 
paper were selling newsprint in the black-market. It was not 
mercly the big papers but the medium and small papers were 
also selling newsprint in the blackmarket. During the last three 
or four months there has been a complete transformation and 
today we are faced with a situation where we have large stocks 
of newsprint and newspapers are not lifting it. STC has some- 
thing likc 13.000 to 14,000 tonncs in its godwons and are try- 
ing to persuade the newspapers to lift it. But nobody is willmg 
to lift it. 

At the commencement uf the year, when the licensing policy for 
1974-75 was announced, there was a shortage of newsprint a d  
a virtual fantine aad a forty per cent cut was imposed in June, 
1974. But by August we found that the situation has improved 
to some extent. . . . . . Therefore, we reduced this cut t o  30 per 
cent. 

1.60. The Committee wanted to know the details of the contract for the 
'mpply of newsprint with the Scandinavian Countries. The representative 
'-d thb Mmistry during evidenca stated that they had a running cantract d 



ttbout 20,'oOo tonnee far three years with Scandinavian Coun+ics, but, 
because of the world shortage of newsprint they decided not to supply the 
newsprint. 

1.61. The Committee then wanted to know if there was any change u&. 
the newsprint policy due to the recent glut. The representative of tbe 
Ministry during evidence explained "I will give you a simple explanation 
for what is called the glut. The glut has not changed the overall situation 
of scarcity of newsprint in the country. We have got newsprint from 
abroad at a very high cost. But this has coincided with the credit s q u w  
in the country. What is now happening is that even the big newspapers 
are not lifting their quota from the STC godowns because of the credit 
squeeze. The STC and Nepa mills are crying that newspapers are not l a -  
ing the stock.. . . . We have been sending desperate appeaIs to small news- 
papers to go and lift newsprint quotas of the odd size newsprint from news- 
print dealers. The newsprint dealers are not entirely interested in giving 
it to newspapers. T?G newsprint supply is so short that there is constant 
pressure. They say, "Our stocks are lying; we are not able to sell it; give 
us freedom to sell it to anybody we like." 

1.62. Explaining the reasons for not enterhining the riew concerns for 
newsprint quota, the Secretary, Ministry of Information and Broadcasting 
during evidence stated : 

"The reason for shutting the door to the new ones is that we got 
quite a m b e r  of bogus applications. The Committee on 
newspaper economics has found that a very large number of 
newspapers which are on our books did not reply to the ques- 
t imaire  and, on a further investigation, it was found that they 
were not coming out. This is the situation. . . . M a t  we have 

done recently is to reduce the period. As far as odd sue news- 
print was concerned, we had, first, the condition that a news- 
paper should be run for six months before it k a m e  entitled to 
newsprint quota. But now we have said that, cven if they are 
running for three months, they may come to us and we shall 
give them odd size newsprint and that after six months we would 
give full-fiedged newsprint quota." 

1.63. The Committee wanted to know what action had been t a k a  om 
the recommendations made by th:: Diwakar Committee to the effect that 
"these scrutinies are in some cases not the 6nal word on a paper's circula- 
tion claims. In certain cases figures have been accepted by the parties by 
way of compromise. Except for a reduction in the newsprint quota, no  
other action has so far been taken against publiehers who furaihed wrow 
i n f d c m .  Cast% should invariably be brought to tbe noticb of the- 



appropriate professional body, namely, the Institute of Chartered Accoun- 
tants, for suitable action. We citcd before the Prcss Registrar when be 
appeared before the Cornmitt- a specific case in which a daily of Madras 
had preferred a claim of 23,000 copies, whidh was duly certified by a 
Chartered Accountant, but which was, on verification, assessed by Press 
Registrar's Omce at 10,000 copies. The Press Registrar admitted that this 
was a fit case which should have been placed before the Institute of Char- 
tered Accountants." 

1.64. The Committee further wanted to know the steps taken to imple- 
ment the recommendations made by the Chanda Committee which says, 
"Information obtained from the ABC or the Registrar of Newspapers is 
not a suitable index for determining thc distribution of advertisements, 
The Directorate should be in a position to conduct periodic readership 
surveys for material on which to draw up a list of p p e r s  to be used selec- 
tively for different purposes. I t  would also provide information on the 
response to advertisements in different papers and different regions.. . . . 
We should now add that advertise,ments should be so placed as to give a 
return on the expenditure incurred by reaching the people concerned." 
(Chanda Committee). The Secretary, Ministry of Information & Broad- 
casting during evidence stated : 

"The position is this that not a single source for the circulation of a 
newspaper is reliable. Now, you may have a certain paper 
which might :, chartered accountant's certificate about its 
circulation. That also may not be quite a correct one. And 
Chanda Coninlittee is quite right in saying it. The best check 
that you can haw for the circulation is that you should have 
your OW machinery in checking the circulation. But, this 
needs a very large machinery in the country. 

Over the years, this particular condition of scarcity did not exist. 
By and large. the country was able to import neucprint at a 
reasonable price and the newspapers were able to get their 
newsprint at a reasonable price. At such a time. it was not 
considcrcd necessary to develop a big policing machinery for 
the newiprint." 

1.65. Tbe Committee understand that because of tbe steep increase in 
the prke of the newsprint, the demand bas temporarily fallen. This sbould 
not, bowever, mskc the Government complacent lo the matter. tor H is 
wdn known tbPt them is a worldwide shortage of nerrsphd and till such 
time .s our country attdns self-rekwe, the problem of procllrement a d  
dlsbrRmtlon of newsprint wUi have to be metbodlcany tackled. It is tb-. 
fore intpermtlvt tbpt objective dteris are bid down and puMicised far 
de- Ybc aIlocotioa of newsprint. If pay q e a r y  or organisation 



PDotted mewsprint, is found to be indu$bg or was detected to bpve 
indulged in rndpractice, snctr as showing inflated circulation, sale of news- 
print surreptitiously in the open market, then deterrent adion socb as, 
drastic reduction or stoppage of allocation of newsprint, stoppage of Gov- 
ernment advertisements etc. should be tsken so as to serve as a warning 
to others, 

1.66. In order to ensure that no newspaper is unfairly treated in tbe 
matter of allocation of newsprint, they recommend that a Standing Com- 
mittee should be appointed which sbould also review the position about 
allocation af newsprint from time to time. 

1.67. The Committee noted that in the Newsprint Allocation policy for 
the year 1974-75 the daily newspapers who are entitled to a newsprint 
upto 25 tonnes have to get their entire supply in Yepa Sewsprint. Normal- 
ly it is only the medium and small newspapers who arc. entitled to news- 
print upto 25 tonnes. 

1.68. Tbe Committee recommend that if a r mall or medium newspaper 
desires to have a certain pn~portion of newsprint of imported tariet?. it 
ma! not he denid  to it. It is alw veq necessary that Nepa newsprint is 
d e  available irnrndiatel~ for sale at all important towns against permit 
on "cash and carq basis". TThcre should be no other condition imposed 
on the suppl, qstern e~pecia l l~  for medium and small newspapers, whose 
requirements are smaller. 

1.69. Thi. Crmrnittec nr.x~tcd to know the number of pspcrs found 
guilty o f  indulging in malpractices which h-~d  rcccived advcrtiscments from 
DAVP. During widcncc. thc rcprescnt:ttivc of rhc Mini\try st:ited that 
"unless some xt ion  is taken. prcwcution or conviction  IS hecn made. we 
cannot t:ike action just on the basis of some conrpliiin:." 

Asked further whether :he Go~crnment  a d v e r t i ~ c n ~ c n t ~  have been w ~ t h -  
held from ncv.\pajxrs \i.h~ch habe been black-1istu.l. thc M~nlstry ut 
Information and I j r o ~ d c ' a s t ~ n ~  111 ;i written note \tatcd. "No black-l~st 1s 

maintained and thc question of d ~ n y i n g  advcrtisemcat on thih score docs 
not arise." 



alnrtisemenb dc. a& me also proceeded against as admissible under 
the law. 

1.71. The Committee pointed out that certain advertisements d o  not 
reach the illiterate peoplc in rural areas who do  not have access t o  the 
papers and opined that such advertisements may be broadcast over the 
radio by suitably incrcasing the hours of broadcasting, if so considered neces- 
sary. Explaining the position during evidence, the Secretary, Ministry or 
Information & Broadcastin? stated, "The difficulty about bro.tdcasting ad- 
vertisements for rccruitrnent is this. It has got to  be precise. The technical 
qualifi~itions have to hc precisely stated. They should be before the 
candidate whcn he applies. Row, in case of oral advertisement which is 
broadcast over the radio the candidate is at a disadvantage in the sense 
that he docs not sct the exact terms of the advertisemcnt." 

1.72. The representative of thc Ministry during evidence also stated 
"Therc is great prcssurc on  t r a n m i s w n  right from morning 6 O'cln\:k 
till midnight cxccpt for a h-id onc hour  between two and three. It starts 
from morning 6 0' clock. Transmission time is not frec and for this 
brief half an hour or  so, \vc Jtxoted thi> time to slow >peed bulletin. YOU 
are aware of this. I t  is a kind of wrvicc as wc arc' putting ou t  to the 
ncu3spapurs. Suggc.;tionz h:ir! conit from Members of Pnrliamcnt and 
from rel~rc.wnt;~tivc orgariiwtic,n\ of +mall nwspspers  and medium news- 
papers to chamge the timing of thcsc bitllstins. We arc not ,iblc to ncconl- 
modatc them." 

.1.73. The Committee were informed that most of the classified adver- 
tkements iwwd hy the t'.F.S.C., Public .%tor Undertakings, and other 
ad\ertiwments for recruitment of a11 lndin Character were published in 
big nenspapcn ns dedrcd tr? the ;Clini%tries issuing agencies and also he- 
cause of n ider circulation of wch ae\t slwpers. 

1.74. 'To a suggestion b~ the Commit?ee whether recnkitment advertise- 
ments could not be broadcast over the AIR by enlarging the k w n  of 
broadcast so that tbese reached all part. of the country, the representative 
oQ the Ministry of I. R: R. expressed difficulties in implementing: sucb a 
suggestion becau. of the cuistinq pressure on broadcaPtIng time. It was 
further sblted that all tbe details especially regarding technical engineering 
advertisenmm could not be spelt out pmisety in oral broadcast. 

1.75. 'Ibe Committech ~ l i s e  that the difficulbies pointed out by the 
Ministry of I. & B. are 4. 'Ik C o d t t e e  s e  thpt one way of over- 
coming them k to make an annwncement oa All Indin Radio @\* d y  
emmtial information about the vacancies and the oHke from Nbene de9a- 
td informatiam could be o W e d  by the laterrdtd amdhWea. 



1.76. The Committee furfhm recommend that in the cape of display 
advertisements, paut imldy those relating to developmental and social ob- 
jectives, such as, %tow More W, %mily Planning, etc, the medium 
of AU India Radio may be molle extensively utilised. Moreover, tbe Corn- 
mjttee wodd like to point out that Ule insertion of advestknwmts on sub- 
jects like 'Grow More Food' in b- newspapers, which are primarily 
read by tbe urban population, is inappropriate. 

1.77. As recommended elsewhere in tbe Report, tbe Committee stress 
i b t  advertisemeuts sbodd be released lo sucb newspapers and periodicale 
rPhCcb would c o w  the readership in view. 

1.78. The Committee wanted to know as to why Public Undertakings 
cannot make use of the DAVP for the purpose of their Advertisements. 
The Secretary, Ministn of Information and Rrmdcasting during cvidena 
stated. "They can. D.A.V.P. was originally set up for Cmvernment Dcpart- 
meats. They say we are a commercial underhking. We iwaot flexibiitg. 
We are the best judge ~ i r s c l v e ~  as to IIOW to puhlicisc rathcr thm ~ i v i n g  
it to  someone far away. . . . . . The Committee on Public Undertakings 
:dso made this recommendation in 1970-71 tha t  a11 Public Szctor unc1:r- 
takings should malie use of DA\'P. We wiil pursuc thir; with public sector 
undertakings". 

1.79. To a further quedon by thc Committee whctlwr the DAt'P is 
competent enough to undertake the job without detriment to the interest 
of Public Undertakings. the Secrctnn. Mink in  of Infornlntim and Hroad- 
casting replied in the afirmativc and added that "It  would be vcrq p o d  
for us. It would decreaw cJur omheads. It  would give us peater 
resources to plough into zocially purposeful directions." 

1.80. Tbt Committee on PoMic UndertPkinpb; in paragn* 3.39 to 
3A2 sf their 47th Report (4fh Lok !Mh) on Public Relatioar aad Pub- 
licit?; m Pnblic Undertakings had recommended that all commrrciall~ ncm- 
cumpetitite public undertakings should mate their advertisements through 
tbe DAVP to get tbe benetit of the amcessional rates. I'be Committee 
had aLw st~essed that tbe Commercial Competitive poblic underfalings 
Jodd also rs far ss pot&& and ptSkabk, use tbr? agency ot DAVP 
for their advertisemeats Where a commtr&I public Pride- found Y 
neeasan to etilise tire service5 of a private adwrt is iq aReOcy it should 
be one out of the approved pncl  of qcndes maintained by the DAVP. 
Further, while s e n d i  their enqnirier for diripl~ advertiwmcnts and other 
polMicity work to prfvste agencies they s h l d  mdorse a copy & e m f  to 
Ibe DAVP. 'IBe Cvvermbent had accepted these recorndrions  snd 



181. The Committee were informed during evidence by the Seeretar), 
Minishy of Information and Broadcasting that the PuMic Sector Under- 
talrlnm under the controt of Central Government "wanted to keep their 
advertisement operations to themselves. They want to choose their own 
agencies." The Secretary, Ministry of I n f o r d o n  and Broadcasting added 
that DAVP was competent ccough to a'ndertake the job of public under- 
takings without detriment to their interest. 

1.82. 'IBe Committee desired to ha*c the following information in res- 
pect of Public Undertakings:- 

(i) "It is understood that the adtrrtisement of certain PuMic Sector 
Undertakin~ are channeliscd through agencies not fully owned 
by Indians. Please furnish a list of the advertising agents of all 
public sector undertalings." 

I i i)  It has bcen stated that details of expenditme on advertising by 
Public Undertakings were not available and will have to be 
collected. Please furnish this information in respect of PuMic 
Sector Undertakings and Government-owned companies for the 
yean 197 1-72, 1972-73 and 1973-74." 

(iii) Please furnish a statement indicating (a) the rates paid by Public 
Sector Undertakings and Government companies for newspaper 
advertisements through advertising agencies, (b) how these rsks 
compare with DAVP rates, and (c) the commission pain hy 
such undertaking companies to the advertising agencies." 

1.83. The Committee have bcen merelv informed that t l  Ynbliic Sector 
Under:akings have been requested to fu&isb the requisite information but 
the detailed information is still awaited dcspite numerous reminders. 

1.l-t. This is indicative of tbe fact that Government h w e  not shwm 
an! earnc*tnesc, in implementing, in letter and spirit, tbe accepted rerom- 
mendalians of tbe Committee on Public Undertakings. In fact, the Minic- 

of information and Broadcasting sbould have taken fun advantage of 
the ~*mmmendations of the Coonniltee on Public URQrdri~@ and pur- 
sued vith tbe administrative Ministries ~ W X ~ U I  aad Puhlic UodertPldngs 
in onk:r to secure ever larger s h e  of a d v e ~ ~ t s  being rooted through 
DAVP. Had this been done during the Isst five years, the Committee fed  
that DAVP would have bj now %piwd vdusblc experience in the field and 
demonrtrated &s c a p i t 3  to reader such service. Tbe Committee stress 
that D i V P  shoukl spare no efforts to upgrade its skill, so as to win ttas 
confidrnce of the Pub* Undertakings in the matter a4 display d v e r t i i  



1.85. The Committee wanted to know the criteria for recapnition as 
accreditation agency for the purpose of advertisement. The Secretary, Minis- 
try of Information and Broadcasting stated during evidence that "The 
Company should have one lakh capital and three lakh turn over before 
actually we accredit it." Elucidating the position further, the witness 
stated "Formerly, the big advertising professions and agencies were mostly 
-partly or fully-owned by foreign interests. There were two resolutions 
in the Parliament calling for cutting d o ~ m  the amount of business to these 
agencies and later on seekins to exclude them altogether. SO, at that 
stage, companies where part capital investment was by Indians, could not 
be entitled to advertisemeat business from the Government. So many 
companies broke up and Indian shareholders started separate companies. 
Clarion Mc Cann is an example. Imrncdiately on its formation, we gave 
permission to the Indian company to operate. Now it was in the particu- 
lar circumstances following a parliamentary demand that we waivcd the 
one year rule because when we found that top executives who werc all 
along in the advertising business. broke up  from the foreign concern and 
formed a wholly Indian company, then we waived that one year requirc- 
mcnt. The witness also stated that "the D.A.V.P. has no power to go 
beyond the norms laid down. D.A.V.P. reforms the case to the Govern- 
ment and after that we modify the rules." 

1.86. The Secretary, Ministry of Information and Broadcasting also 
stated during evidence that the rules in question are not statlltory but only 
administrative in character for which the Government uses its reservc 
power and keep on c h a n a g .  

1 .X7. The Committee noted that one of thc conditions in the "Norms for 
Accreditation of Advertising Agencies to the D.A.V.P." required that an 
advertising agency must have carried on agency business for rt rnin~mum 
period of 1 year. The Committee wanted to know thc rzasons for thr' 
accreditation of M/s. R.K. Swam? Advertising Awxiatcs Pvt. I-td., M. '1 d ras 
in relaxation of this condition as also of other cases where similar rc lau-  
tion was allowed. This Ministry of Inforniation and Bro:dcasting in . I  

written note stated as follows:- 

"Mjs. R. K. Swims Advertising Associates Pvt. Ltd., Madras was rcgis- 
tered on February 16. 1973. It was given provis~onal accredition for tme 
year on April 27, 1973 for the following reasons:- 

(i) The company wac started by Mr. R. K. Swamy and other mcm- 
bers of M:s. Indian Thtrmson Associates Ltd. (Earlier M s. J. 
W. Thomson Co.) with fullfkdged media, copy, art ,  production 
and marketing research department5 manncd by cxpcricnccd 
persons in the profession. 

( i i )  The Co. started with a paid up capital of Rs. 1,00.000. 



(iii) The minimum anticipation of annual turn-over was over Rs. 40 
lakhs which was supported by copies of letters received from 
their clients. 

This agency was fully qualified to obtain DAVP accrcditatlon on all 
counts barring the condition of one year's existence. This was waived be- 
cause it was considered that such accreditation would be in tune with the 
spirit of Rajya Sabha Resolution of March 13, 1970 (which directed, 
inter-aliu. that all Government advcrtisinf including p ~ b l i c  undertaking 
etc. should be done only th ro~~gh  Indian controlled and ~ndian-o~med 
advertising agencies) and would weaken the hold d party foreign-ownecl 
and controlled advertising agency i . ~ .  Hindustan T h o m m .  This pre- 
sumption proved correct as the Hindustan Thomson Associates had to con- 
vert thcmselves to an Indian owned and controlled agency after about a 
year of this decision. 

This case was decided at  the level of the Director, on the basis of 
precedents, and after checking with the Ministry. 

1.88. Earlier relaxation of similar nature was made in the case of 
Advertising Consultants (India) Ltd., and MIS. Chaitra Advertkips Pvt. Ltd. 

The Advertising Consultants (India) Ltd. was established in December. 
1970 and provisional accreditation for one year was granted to it on 
March 15, 197 1 for the following reasons:- 

(i) The agency was established by the staff of M's. Clarion Mc Cann 
Advertising Pvt. Ltd., with a paid up G~pital of Rs. 1 .00 ,W.  

(ii) Its list of clients-a h-ritags from Clarion Mc Cann accounted 
for an annual turn-over of Rs. 27 Iakhs. Its annual turn-over 

for the first year was over Rs. 40 Iakhs. 

( i i i )  The conipany w i t \  manncd b y  experienced pcrzt~nn~l in thc pro- 
fession with all service departments l ike  c o p ,  c t ~ ~ d i o ,  media. 
production and marketing research etc. 

As the firm fully rjunlititd itself for nccrcdttation except the conditmt 
relating to a minimum st.tnclin;: of one !e:ir, i t  v . 3 ~  decided to waive the 
ccrndition as the step was in tune with the spirit of Rnjya Sabhn Rezolution 
of March 13, 19'0. In Novcnlbcr 1974 M s. Clarion hfc Cnnn also p v e  
up their collahwation with M S. Mc Cnnn and thus became fully Indian 
owned and controkd agency M:s. Ch:iitr.i Advc~tising Pvt. Ltd. was 
constituted by the Ex-Man;tgmg Director of M s. Aiyars Pvt. Ltd. and 
other members o f  it5 staff. T h t  compny  \tartcd with a p i d  up capital 
of RF. 1.00.000 It wa5 assured by its clients, n~ost  of thcm were e:lrilcr 
clients of Aiyars Pvt. I.td. (formerly London Press Exchance Pvt. I.td 1 
cf annual turn-over of over Rs. 50 lakhs. Its annual turn-over d u m p  
its first YWr of exi~tence W;\S Ks. 70 lakhs. 



It was granted provisional accreditation for one year as it fulfilled all 
the conditicms except that relating to the period of one year. This condi- 
tion was waived because the new company was an off-shoot of Aiyars 
Pvt. Ltd. and was manned and owned by experienced profess~onal adver- 
tising executives. 

1.89. It may also be mentioned that similar relaxation in the case of 
all these t h r e  companies was made by  lndian and Eastern Newspapers' 
Society hy yiving then1 accreditation inimcriatcly after their constitution 
before the expiry of one year, a condition which is ;dso observed by them 
while granting accreditation." 

1.90. The Committee werc informed that Government have laid down 
criteria for recogpising Adverticing .Apltcic?c and Accredited \geecie< 
for thy purpose of adkertiqement. The Committee were a150 informed 
that former l~ .  the big advertising agencies were mosflj-partl! or full?- 
owned h\ foreiw i n t e n t s  In pursuance of two resdutions pas& hv 
~ar l iamcnf  for Indianiwticrn of these apnciw, man, cumpan;taq broke np 
and lndian share holder5 started separate companies. In some cines thc 
fop exesutiver. who werc all along in the a d ~ e r t i c i n ~  bu&wst. broke awa! 
fmrn f1w foreign concern and formed n wholly lndian Campanj. 

1.91. The Committee note that there have heen c a ~ s  where foreir~ 
concerns have hern controlling Indian udvertising agencies. The Sccrc- 
tar?, hlinistr? of information and Broadcasting during evidence st:~tetl:- - 

"I? may that an lndian owwd advertising Cornpan3 to do u m c  
internati-l busineq nhich it can not do directly. so it corns 
into amement  with some cornpan! outside and sn!s. for this 
consideration we will gel into internalionsl bucinev. That 
will have to consider on merifs? 

1.92. The Committee Peel that in extending recognition in  udverhng 
sgencles, Government sboald go in detail into the ownership of the agwncy 
so as lo  see that it is truly lndian and not rnerch a cover for f m i g r ~  
interest. The Committee see hardly any m p e  or justifiartion for foreign 
expertise in a field where we have decades of experience. 

1.93. The Committee stress that Ruled for recqitim sbould be made 
more strinmt and M) exception should be allowed, except at the level of 
M i a i m  for rea~oll~ wtricb must be placed on record, so tthn! advertbrnp 
agencies of proven -qg amd merit sad integrity arc only acercdhed 
~ i t i o o .  

1.94, To a sue,gestinn bv the Committee hether  it would be Lhcfter if 
D.A.V.P. was reormnised into various Divisions buch as Newspaper advcr- 



tiaements, Printed publicity, etc., and run on commercial lines, 
the Secretary, Ministry of Information and Broadcasting stated during evi- 
dence that "A thought has been given to that. It is very good idea." They 
were in favour of any operation being based on commercii~l cost cons~de- 
rations. 

1.95. The Committee wanted to  ascertain the desirability of converting 
D.A.V.P. into a commercial organisation. Explaining the position in a 
written notc thc Ministry of I. & B. stated:- 

"D.A.V.P. plays the role of a medium of mass comrnu~ication wlth- 
In the I. Br B. Ministry on the one hand, and cf 3.1 advertlsmg 
agency for the Ccnlral Government Department., on the other. 
In playing thi\ role, it does not seem feasible or dewable to 
\ubstantlally alter the complextion of the organisation. The 

rolr: of thc DAVP and its organiwtion~1 p t t c rn  was exarn~ncd 
bv the Chanda Committee in 1966 (par*i_craph 11 tc 30 c ~ f  the 
Report) nhilc Come modifications in the funcLms of thc D 4 V P  
were suggcstcd alongwith the s t r c n ~ t h e n i q  of ~ r o f : ~ s ~ o n ~ t ~  \ k ~ l l  
at thc higher level, the Committee did not conrider or \LI;+I 
making it a Commercial Or_rnnis,?tion " 

1.96. AsLcd a b o u ~  the estimate of the expcnditur: bq th: Director,~tc on 
Classified Advertisements, the Secretary, Ministry of Intormdtmn arid 
Rro:~Jca\ting replied that "it is near11 two crores." 

1.97. The Committee were informed that the 1).\VY pI~?ed t h  rolt 
of a medium of mass communication within the I. S: B. h:inistq on the 
one hand and d rtn advertising agcncj for the Central Go\ernment, De- 
partments on the other. The Committee were furtber inforrnrd that the 
mle of DAVP was examined by the Cbanda Committee in 1966 who re- 

I commend modificrrtioas in the functions and strengtiwnrng cf professioual 
skill at the h i r  level but it did not consider or suggest making DAVY , 
a Commercial Organisation. T o  a s u ~ n  whether it wouid not be 
better if DAVP was r e o p i s e d  into various divisions, such A$. newsparper 
advertisemeats, Printed Publicity, Posters, etc., and run on cornmereid 
liws, the lopFeseatPtkve of the Ministry of 1. &. B. argued that the tnatter 
needed to be examined having regard to commercial cost conside&on. 

1.98. In view of the f a d  that the classified advertisement w t  tJ 
D A W  & at m t  of the order of Rs. 2 and t b t  the Committee 
bave recoamended elsewbere in this report that the s d v d s i n g  and @i- 
dty  wmk of Pubtic Undertakinp~ shoudd also bc entrustecl to DAVP. ahc 
Comapittet! would like Gwcmmed to examine in detail the ferrsibilitv of 
collvrrtlag: DAVP into a commercial o ~ i s a t i o a .  Peadjng tbr ex-- 
tka w e d .  t k  Cammltter desire that tbere should, bowever, br Corn- 
m&e c o a s ~  d nprcseatatives of botb tbe Houses to give gaidanm 



in Ute matter of advertis'i and publicity, since a lot of criticism has been 
voiced in this regpvd in and outside Parliament. 

1.99. The Conmittee wanted to know as to what steps have been talrcn 
against Indian Observer for his reported prosecution for obssaiity. 'l'he 
Secretary, Ministry of 1nform:ltion and Broadcasting in his evidcnce stated 
that generally the State Governments took action to prosecute a paper. 

1.100. The Ministry of Information and Broadcasting in a vritten note, 
in regard to release of newsprint to the said paper stated:- * 

"The 'Indian Observer‘ c c ~ s c d  pub!ication in 1968. allc! resumed 
publication in 1969. The paper had been debztred by the 
Chief Controller of Imports & Exports from getting newspr~nt 
to the extent of 50  per cent of its entitlement trr two years, 
namely, the licensing year 1967-68 and 1968-60, The action 
was taken on charges of misutilisation of newsprint imported 
by the paper against the actual users' lics!lcc. On rcsumption. 
the paper applied in a letter to the Minister tor Intornlation and 
Broadcasting requesting for newsprint quota, but no quota was 
released, as the paper did not apply in the prescribed form. a5 
required under the Newsprint Allocation Policy. Thc papcr 
again suspended publication. and restarted in July 1972. l 'hc 
paper applied for newsprint quota in the prescribed form. On 
the basis of newsprint allocation policy of the ycnr, the paper 
was asked to furnish a Bank Guarantee ~quiv;~lent  t o  75 per 
cent for the first three months of its publi~ation. As the bank 
guarantee was not furnished. no newsprint quota was issued to  
the paper. Thcre has been no further ~,pplic;ation for ncws- 
print from the paper." 

1.101. Giving thc details of the cases against this p a p ,  rhe h l ~ n i s t n  
of Information ~ n d  Froadcasting in -,i written note ,tatcd:- 

"According to information rc i~ ived  fro the Dclhi Administiation 3 1 
cases were registered against editor, owner of "Indian Obser- 
ver'' daring the last 10 years. The disposal of there caws arc 
as under:- 

No case is stated to have been withdrawn by the b l h i  Administratron 
apinst the "Indian Obwrver" during the last two yca~s." 



1.102. The Committee had called for the foilowing information arising 
out of the evidence of the represenCatives of the ,Ministry of Informati- 
and Broadcasting on 31st January, 1975. 

(a) The Ministry was asked to furnish a list of advertising agents 
of all public sector undertakings. The Ministry have stated 
that they will furnish it later on receipt of the information from 
the Public Sector Undertakings. 

(b) The Ministry was asked to furnish a list of periodicals and sou- 
vemh published by various political parties in the country dur- 
ing the last three years which were given Government adver- 
ffiements by D.A.V.P. and to indicate the expenditure incurred 
therean. The Ministry in tbeii reply have stated tbat information 
re&arding the details of advertisements released to individual 
newspapers and souvenirs and the amount paid to them is 
treated as confidential between the D.A.V.P. and individual 
publssbers. 

(c) Tbe Ministry was asked to furnish tbe details of the cases against 
'indiur Observer'. The Ministry in their reply have stated that 
hvther information qprding the details of cmes against 'Indian 
Observer' is being collected from tbe Ministry of Home .Affairs 
and will be furnished as soon as it becomes awilablc. 

(d) The Ministry was asked to furnish the details of expenditure on 
advertising by Public Undertakings. The Ministry have stated 
tbat thev have requested the Public Sector Undertahings to 
furnish the information. 

(e) The Minbtn was asked to fi~rnish the rates paid by Public Sec- 
tor Undertakings and Government cornp ie5  for newspaper 
advertisements through advertising agencies. I he Ministry of 
have stated that the idonnation has been requested for from 
tbe UndertPLinm and is awaited. 

1.103. A cop, of D.O. letter So. 2 1 20 74 PAC dated 16th .Ipril, 
1975 h.cm the chairman, Public Accounts Committee to thc Ministor of 
Infonatation and Hr~adcastin~ is reproduced in Appendix 11. 

1.104. Had the information been furnished in timc as desired b! tbe 
Cornmitttee thev would have been in a better position to go into the matter 
cwcred by tthis report. 



APPENDIX I 

Lisr of Big Newspapers and Periodicals which gor adverfisertrcnri during 
1972-73. 

Stria1 Pcritki~ciry Space in Payment Pcrcentage 
No. single for adv- of total 

column crtise- pnym n1 
ccntinlcrrc mcnts in 

N p L t S  
t how ands -------- ---------- --- 



46 Daily z,r 26 I I c . 1 2  

47 Weekly . I ,461 I c c .IO 

49 Do. 455 9 e.oi, 

50 Do. 697 9 o .cp 



Fortnightly 

Weekly 

Monthly . 
W e d y  - 
Fortnightly . 
Monthly - 
Weekly - 
Monthly . 
Weekly . 
Do. 

Do. 

Do. 

Monthly . 
Do. 

Weekly - 
Do. 

6S Monthly - 1 5 4  P ~ P  I 0.01 

69 DO. 5 pages I 0.01 

70 Do. - I pages I 0.01 



JYOTIRMOY BOSU 

APPENDIX I1 

MOST IMMEDIATE 
Ebj Special Messenger 

16th April, 1975. 
D.O. NO. 21 1 :20/741PAC 

Dear Shri Gujral, 

The P u b k  Accounts Committee havc undcr curnrn;:ti~>n par.agraph 34 
of  the Report of the Coniptroller and Auditor C;encl-,~l of 1nJl;c for 
1972-73 (Civil) relating to the Directorate of Audio Viwal Publicity. At 
their sitting hcld as long as two and half months ago 1i.e. on 3 1st January, 
1975), ihi. C~ommittec desired to be furnished vith ilirther information 
on 30 points. In spite of the fact that thc Minrstrv to:\h an ~ n u s u a i l y  
long tinic to furnish the information. 1 regret to f ir lcf  :h:tt sonic of the r i . p  
lics arc incomplete. In this connection I parti i~ilaii~.  v.:lnt t,.: i i i \ i r i :  ;;our 
attention to thc rcplics of the Ministry to pr)in:\ I h ~ b ) .  1 ' ) .  3 1 ,  74 ;:nd 
25 (copies enclosed). 

The infnrniution clesircd by thc Ct>mn~ittcc anti i ' lc' ic'p > of the 
Minictry is briefly statcd below: 

Point YO. 16(b): Thc Ministry W:I\ ,13Lz~i t t )  iurni~i i  ;I i;st of ad- 
vcrticin~ agcnts of all plrblic wctvr undcrt:~hill;i. Thc hiinis- 
try have stated that thcy will furnish it 1:1!-1. 011 r e c c l i ~ t  of the 
information from the Public Sector l - n & ~ : ~ k i n y s .  

Point No. 19: The Ministry was nAcd to fill-nkh .1 !i.;t o f  pcriL)dical\ 
and souvenirs published k; tariou.; political pariic.3 in the 
country during thc h s t  thrcc >cars u h i c . ! ~  ncl-c. giicri Cio~ern-  
men1 ndvertisen~cnts by D.A.V.P. itnil to inJi::ttc thc i..ipcn- 
diturc incurred thcrcon. The hliniqtr!. in !!icir rq:ly h : ~ \ c  
stated that inform:~tion regarding the cfc.t;tils of xivenis,.ments 
rcleased to individual newspaper-s : I ~ J  S,)!J\ cnir.; and the 
amount paid to  thcnl il; treated c o n l i ~ l ~ n t i , ~ l  in  bctncrn the 
D.A.V.P. and the individual publishers. 

Point NO. 21: The Ministry \cn\ asked to furnizh the details of the 
cases against 'rndirrn Obwrver'. Thc Mini,ir~, in :heir reply 
have stated that further information reprdrng the .Atails of 



oases against 'Indian Observer' is being collected from t h e  
Ministry of Home Affairs and will be furnished as soon as it 
becomes available. 

Point No. 24: The Ministry was asked to furnish the details of 
expenditure on advertising by Public Undertahings. Thc 
Ministry have stated that they h a w  requcstcd the Public 

n ion. Sector Undertakings to furnish the inform t '  

Point No. 25: The Ministry was asked to furnish the rates paid by 
Public Sector Undertakings and Government companies for 
newspapers advertisements through advertising agencies. The 
Ministp have stated that the information has bccn requested 
for from the Undertakings and is awaited. 

The term of thc Public Accounts Committee is coming to an end on 
30th April, 1975. The information on the points is vital for finalising 
the Report of the Committee. 

I would. therefore. request you kindly to look into thc matter and 
ensure that this information is forwarded to the Committee immediately, 
within three days at the most. 

Regards, 

Yours sincerely. 
JYOTIRMOY BOW. 

Shri I. K. Gujral. 
Minister of Information &: Broadcastinp. 
New Delhi. 

No. 21 1 /20,/71/PAC 
C o p  forwarded for information to: 

Dr. G. S. Dhillon. 
Speaker, Lok Sabha, 
Parliament House. New Delhi. 

16th April, 1975 
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Sum- of m - n  Conclusion/ Recommendations 
- 

* 
S. No. Para No. of MinistryIDeptt. concerned Conclusions/Recommendations 

R w n  -- ---PA--- - -- -- 
I 2 3 - - - - - -. ---- 

4 - - - - - - - 

I. I -48 Ministry of Information The Committee find that while advertisements rcleased b- Gown- 
and Broadcasting mcnt to the Press occupy as much as 80 per cent in terms of space in 

small and medium newspapers, they get no more than 50 per cent of the 
total advertisement charges paid by Government. As Diwakar Committee 
had pointed out as early as 1965, this is due to the fact that while the 
rates for small and medium newspapers are low, the bigger newspapers W 

charge very high rates. Moreover, while the bigger newspapers have been 
permitted to raise their rates many times, the small newspapers are being 
paid even lower rates than thpe  recommended by the Press Commission 
as far back as 1954. 

Do. The Committee lind that more than 44.65 per cent of total expenditure 
was incurred on advertisements in 1972-73 on papers and periodicals 
brought out in English medium. While this percentage has gone up for 
Eoglish medium papers and periodicals the percentage for Hindi medium 
papers and periodicals has come down from 20.8 per cent in 1972-73 to 
18.8 per cent in 1973-74. The Committee consider that with the growth 
of papers and periodicals in national and regional languages, greater 



percentage of advertisements both in terms of space and value should be 
given to national and regional language papers. 

3 1.50 Ministrv of Information The Committee were informed that the Government have not accepted 
and Bmadasting the recommendation of the Diwakar Committee on :he ground that they 

could not force the big newspapers to accept lower rates than what they 
have been getting and it would have been a severe drain on the resources 
of the Government if newspapers charging lower rates were to be allowed 
suddenly to enhance their charges. The Committee further note that in 
May, 1967, the Government announced its policy regarding advertisement 
rates which was more or less a recognition of the existing position and % 
in fact gave more freedom to the big newspapers to fix their own 
advertising rates. 

Do. 

Do. 

The Committee are perturbed to find that in spite of Government's 
avowed policy of entrusting the medium and small newspapers with a 
large share of advertisements, there has been no marked increase in the 
percentage of advertisement in  terms of revenue @en to them. It has 
stood at about 50 per cent for the last five years. It is indicative of the 
f a d  that no serious effort has been made by Government in this behalf. 

The Committee recommend that i t  should be possible for Government 
to give an increased percentage of the display advertisements to medium 



and small newspapers in terms of advertisement charges. This objective 
can be achieved if Government undertake a systematic survey of all the 
medium and small newspapers language-wise and area-wise and release 
display advertisements to them keeping in view the readership coverage 
desired in terms of the objective of advertisement. The performance in 
this behall should be monitored at the level of the Ministry so that effec-. 
live remedial measures as necessary may be taken without delay. 

Do. The Committee have gathered the impression that the present system? 
of distribution of advertisements leaves much to be desired. The Com- 
mittee feel that the criteria should be spelt out in detail so as to provide, 
a real guideline for distribution of advertisements. The Committee stress 

P- that those criteria should be such as to be entirely free from any taint of 
partisanship or favouritisn~ so 3s to inspire confidence in all sections. 

Do. The representative of the Ministry has admitted that there has been, 
no meaningful and comprehensive readership survey so as to determine 
whether the advertisement had, in fact, reached the desired readers. It 
is imperative that Government should have suitable machinery to c r i t i d y  
and scientifically appraise the type of readership covered by papers, so 
that advertisements could be so placed as b get the best return for the. 
outlay. 



-- -- 
I 2 3 - 4 

-- - ---- 
8. I 5s M / o I & B  The Committee find that the milti-rater; (rate per centimetre per 1000 

circulation) allowed to some newspapers and periodicals published in the 
same language and with more or less the same circulation varied upto 
thrice nearly. Conversely, rates being the same the circulation varied 
as much as thrice. There was also substantial variation in making allow- 
ance for relative circulations, in the amount of payment for advertisements 
obtained by Newspapers and periodicals published from the same station 
and in the same language. The Committee would like Government to 
examine rhe entire question of fixing the milli-rate (rate per centimetre 
per 1000 circulation) keeping in view the sue of newspapers/periodicaIs 
with reference to its circulation, language place of publication and the 
impact it has on public mind. Government may lay down uniform rates 
for newspapers/periodicaIs published from the same station in the same 
language and having more or less same circulation. 

Do. The Committee suggest that in determining a ratiorral rate for ad- 
vertisement, Government should also take into consideration the news 
coverage by the paper as compared to the space devoted to advertisements. 
The Committee feel that those which carry more readingmatter as com- 
pared to mere advertisements should receive more consideration while 
determining the release of and charges for Government advertisements. 
Such of those papers which do nd conform to the expectations of Gov- 
ernment in this regard should not receive the usual quota of advertisemat 





organisation allotted newsprint, is found to be indulging or was detectd 
to have indulged in malpractice, such as showing inflated circulation, sale 
of newsprint surreptitiously in the open market, then deterrent action such 
as, drastic reduction or stoppage of allocation of newsprint, stoppage of 
Government advertisements etc. should be taken so as to serve as a warn- 
ing to others. 

M / o I & B  In order to ensure that no newspaper is unfairly treated in the matter 
of allocation of newsprint, they recommend that a Standing Committee 
shou'd be appointed which should also review the position about alloca- 
tion of newsprint f r o m - s e  & -@e. % 

Do. The Committee noted that in the Newsprint Allocation policy for the 
year 1974-75 thk daily newspapers who are entitled to a newsprint upto 
25 tonnes have to gct their cntirc scpply in Nepa Newsprint. Normally i t  
is only the medium and small newspapers who are entitled to newsprint 
upto 25 tonnes. 

Do. The Committee recommend that if a small or medium newspaper 
desires to have a certain proportion of newsprint of imported variety, it 
may not be denied to it. It is also very necessary that Nepa newsprint 
is made available immediately for sale at a'l important towns against 
permit on "cash and carry basis". There should be no other condition. 
imposed on the supply system especially for medium and small newspapers,. 
whose requirements are smaller. 



Do. The Committee am surprised as well as distressed to note that though 
there is a provision for blacklisting of newspapers and periodicals for 
indulging in malpractice, in actual practice no such list is being main- 
tained. If no such bklck4ist is maintained and the partics indulging in 
malpractices are not denied advertisements or allocation of newsprint 
quota, the very objective underlying such blacklisting wou!d not be served. 
The Committee would like Government to take effective action to ensure 
that blacklisted newspapers and periodicals are denied newsprint quota 
advertisements etc. and are proceeded against as admissible under the law. 

Do. The ComiUee  were informed that most of the classified dvertise- 
ments issued by the UPSC, Public Sector Undertakings, and other adver- 
tisements for recruitment of all India Character were gubiished in big $ 
newspapers as desired by the Ministries/issuing agencia and also k c a u ~  
d wider circulation of such newspapers. 

Do. To a suggestica by the Committee whether recruitment advertisements 
could not be broadcast over the AIR by enlarging the hours of broadcast 
so that these reached all parts of the country, the representative of the 
Ministry of I & B expressed difficulties in implementing such a suggestion 
hcztuse of the existing pressure on broadcasting time. It was further 



stated that all the details especially regarding technical/eagineering adver- 
tisements could not be spelt out precisely in oral broedcast. 

M/o I & B 

Do. 

Do. 

Do. 

The Committee realise ba t  the difficulties pointed ont by the Ministry 
of I & B are real. The Committee suggest that one way of overcoming 
them is to make an announcement on All India Radio giving only essen- 
tial information about the vacancies and the office from where detailed 
idormation could be obtained by..te interested candidates. 

The Committee further recommend that in the case of display advertise- 
ments, particularly those relating to developmental and social djectiv* rn 
such as, 'Grow More Food', Family Planning, etc., the n~edium of India 
Radio may be more extensively ,utilised. Moreover, the committee would 
like to point out that the insertion of advertisements on subjects like 'Grow 
More Food' in bigger newspapers, which are primarily read by the urban 
population, is inappropriate. 

As recommended elsewhere in the Report, the Committee stress that 
advertisements should be released to such newspapers and periodicals 
which would cover the readership in view. 

The Committee on Public Undertakings in paragtaphs 3.39 to 3.42 of 
their 47th Report (4th Lok Sabha) on Public Relations and Publicity ia 
Public Undertakings had recommended that all commercially non-compet- 
titive public undertakings should route their advertisements through the 



DAVP to get the benefit of the concessional rates. The Committee had 
also stressed that the Commercial Competitive public undertakings should 
also as far as possible and practicable, use the agency of DAVP for their 
advertisements. Where a commercial public undertaking found it neces- 
sary to utilise the services of a private advertising agency it should be one 
out of the approved panel of agencies maintained by ti]\: DAVP. Further, 
while sending their enquiries for display advertisements and other publicity 
work to private agencies they should endorse a copy thereof to the DAVP. 
The Government had accepted these recommendations and had issued suit- 
able instructions to all the Public Undertakings in Mdrch, 1970. 

-DO- The Committee were informed during evidence by the Secretary, 
Ministry of Information and Broadcasting that the Public Sector Under- 
takings under the control of Central Government "wanted to keep their 
advertisement operations to themwlves. They want to choose their own 
agencies." The Secretary, Ministry of Information and Broadcasting added 
that DAVP was competent enough to undertake the job of public under- 
takings without detriment to their interest. 

-DO- The Committee desired to have the following information in respect of 
Public Undertakings:- 

(i) "It is understood that the advertisement of certain Public Sector 
Undertakings are channelised through agencies not fully owned . - - -- - - .- --- - 



2 3 4 
.- . - - 

by Indians. Please furnish a list of the advertising agents of 
all public sector undertakings." 

(ii) It has been stated that details of expenditure on advertising by 
Public Undertakings were not available and will have to be 
collected. Please furnish this information in respect of Public 
Sector Undertakings and Government-owned companies for the 
years 1971-72, 1972-73 and 1973-74." 

(iii) Please furnish a statement indicating (a) the rates paid by Public 
Sector Undertakings and Government companies for newspaper 
advertisements through advertising agencies, (b) how these 
rates compare with DAVP rates, and (c) the commission paid 
by such undertakingsjcompanies to the advertising agencies." 

M/o I & B  The Committee have been merely informed that the Public Sector 
Undertakings have been requested to furnish the requisite information but 
the detailed information is still awailcd despite numerous reminders. 

-DO- This is indicative of the fact that Government have not shown any 
earnestness in implerneating. in letter and spirit, the accepted recommenda- 
ticzas of the Committee on Public Undertakings. In fact, the Ministry oi 
Information and Broadcasting should have taken full advantage of the 
recommardations of the Committee on Public Undertakings and pursued 



with the administrative Ministries concerned and Public Undertakings in 
order to secure ever larger share of advertisements being routed through 
DAVP. Had this been done during the last five years, the Committee €4 
that DAVP would have by now gained valuable experience in the field and 
demonstrated its capacity to render such service. The Committee stress 
that DAVP should spare no efforts to upgrade its skill, so as to win the 
confidence of the Public Undertakings in the matter of display advertise- 
ments. 

-DO- Thc Committee were informed that Government have laid down criteria 
for recognising Advertising Agencies and Accredited Agencies for the pur- 
poses of advertisement. The Committee were also informed that formerly, 
the big advertising agencies were mostly-partly or fully-owned by foreign 'w 
interests. In pursuance of two resolutions passed by Parliament for India- 
oisation of these agencies, many companies broke up and Indian share 
holders started separate companies. In some cases the top executives, who 
were all along in the advert is in^ busmess, broke away from the foreign 
concern and formed n wholly Indian Company. 

-DO- The Cnmmittec note rh:it there h a x  txen c n w  where forciyn concerns 
have been controlling Indian i~dvertisinl~ '~penc;es. The Secretary. Ministry 
of Information & Broadcasting d u r i n ~  cvidence stated:- 

"It may be that an Indian owned advertising Company to do some 
international business which it can not do directly, so it comes - - ---- - -- 



into agreement with some company outside and says, for this 
consideration we will get into international business. That we 
will have to consider on merits." 

The Committee feel that in extending recognition to advertising 
agencies, Government should go in detail into the ownership of the agency 
SO as to see that it is truly Indian and not merely a cover for foreign 
interest. The Committee see hardly any scope or justification for foreign 
expertise in a field where we have decades of experience. 

The Committee stress that Rules for recognition should be made more 
stringent and no exception should be allowed, except at the level of Minis- 
try for reasons which must bc placed on record, so that advertising agencies 
of proven standing and merit and integrity are only accredited recognition. 

The Committee were informed that the DAVP played the role of a 
medium of mass communication within the I & B Ministry on the m e  hand 
and of an advertising agency for the Central Government, Deptts. on the 
other. The Committee were further informed that the role of DAVP was 
examined by the Chanda Committee in 1966 who recommend modifications 
in the functions and strengthening of professional skill at the higher level 
but it did not consider or suggest making DAVP a Commercial Organisa- 
tion. To a suggestion whether it would not be better if DAVP was r e  
organised into various divisions, such as, newspaper advertisements, Print- 
ed Publicity, Posters, etc., and run on commercial lines, the representative 



of the Ministry of I & B argued that the matter needed to be examined 
having regard to commercial cost consideration. 

I .g8 -130- In view of the fact that the classified advertisement budget of DAVP is 
at present of the order of Rs. 2 crores and that the Committee have ream- 
mended elsewhere in this report that the advertising and publicity work of 
Public Undertakings should also be entrusted to DAVP, the Committee 
would like Government to examine in detail the feasibility of converting 
DAVP into a commercial organisation. Pending the examination s u m -  
ed, the Committee desire that there should, however be Committee consist- 
ing of representatives of both the Houses to give guidance in the matter of 
advertising and publicity, since a lot of criticism has been voiced in this 
regard in and outside Parliament. 

VI vl 
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